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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

INDEX
IN
RESPONSE AFFIDAVIT
(On behalf of the Respondent No 4 i.e. Principal Chicl Conservator of
I'orests/Hol 1. Uttarakhand, Dehradun)
IN
0O.A. No. 780 OF 2024

Parmjeet Singh & Ors. ... Applicant
Versus
Union of India& Ors. ... Respondents
" S.No. |  Particulars | P.Nos.
1. Index - |
2. Response Affidavit - ;2 75 i
- 1
i
3. ANNEXURE-1 True/photocopy of the letter ¢
dated 12.08.2024 (. |

Dated: /09/2024
Anjali Rajput
Panel Counsel
Government of Uttarakhand
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

RESPONSE AFFIDAVIT
(On behalf of the Respondent No.4 i.c. Principal Chief Conservator of
I'orests/Hol'l, Uttarakhand. Dehradun)
IN
0.A. No. 780 OF 2024

Parmjeet Singh Applicant

Versus

State of Uttarakhand & Ors. e Respondents

Affidavit of Neeraj Kumar, aged
about 57 years, S/o Late Mahendra

Nath Sharma, presently posted as
Divisional Forest Officer, Dehradun

Forest Division, Uttarakhand.

(Deponent)

1. That the deponent is posted as Divisional Forest Officer, Dehradun
Forest Division, Uttarakhand. However, the deponent has not been
arrayed as Respondent in the present matter but Principal Chiet
Conservator of Forests (HoFIF), Uttarakhand has been arrayed as
Respondent No.4 and the deponent has been authorized by the
Respondent No.4 to file the present Response aftfidavit in the above

captioned matter as such he is competent to swear the present affidavit.
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2. That this Hon"ble Tribunal, after the course of the hearing, vide its order
dated 12.07.2024 had admitted the present Original Application and

ordered to applicant for service to deponent.

3. That as soon the deponent came to know about the proceedings and
directions passed by this Hon'ble Tribunal vide its Order dated
12.07.2024. the deponent sought a detailed report from the concerned
Sub-Divisional  Officer, Rishikesh. And subsequently, the Sub-
Divisional Officer, Rishikesh vide his letter 12.08.2024 had submitted

his report to the deponent.

4. The following main facts are being highlighted here for kind perusal of

this Hon’ble Tribunal as:

a) That SDO, Rishikesh had inspected the site where Shri Balaji Stone
Crusher is located at Village Fatehpur Tanda, Tehsil Doiwala, and
has taken the GPS Coordinates.

b) That on application of said GPS Coordinates on Google Maps, the
distance of the above mentioned stone crusher has found to be 3.5
KMs from Rajaji Tiger Reserve and the Director, Rajaji Tiger
Reserve has also affirmed the said fact in point no.4 of his letter

dated 22.04.2024.

¢) That since the Rajaji Tiger Reserve has yet to be notitied as an
I-co sensitive Zone therefore, as per the Ottice Memorandum dated
17.05.2022, issued by the MoLl* CC, Government of India, the areas
which are yet to notified, the sanction from NBWL/SCNBWL is

essential to be taken for establishment of any project/activity in the
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aid arcas. The said sanction for establishing the stone crusher has

also not been obtained which seems to be illegal.

That as per point No.13 of the Stone Crusher, Screening Plant, Mobile
Screening Plant, Pulbrizer Plant, Haat Mix Plant, Redimix Plant Rules,
2021 dated 11.11.2021. issued by Urban Development (Mining)
Department, Govt. of Uttarakhand, the Govt. grants license for setting
up such plants on recommendation of District Magistrate/Director
(Maha-Nideshak)., therefore, the deponent vide his letter dated
12.08.2024 has recommended to the District Magistrate, Dehradun to
take further necessary action on the stone crusher plant in question. A

copy of the letter dated 12.08.2024 is being annxed as ANNEUXRE-1.

6. That the deponent is a responsible Government servant having the
highest regard for the Hon’ble Tribunal and orders passed by them. The
deponent has always made his sincerest efforts to carry out the orders

passed by this Hon’ble Tribunal in its letter and spirit and shall continue

to do so in the future. @O

i S
DEPONENT

VERIFICATION: -

that the contents of the above affidavit in paragraph nos.

........ [.=.9....................are true to my personal knowledge and those
in paragraph nos............... PSR are based on the perusal
of records and those in paragraph nos...... Ty N are based on legal
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Place: Dehradun DEPONENT
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L Avnish Gupta, Legal Assistant, Forest Department, Uttarakhand,
Dehradun, do hereby declare that the person making this affidavit and
alleging himself to be the same person who is known to me from the papers
produced by him before me in this case. b )

M7

IDENTIFIER

7
~ ~ ~ . ~ PN \ N D) -
Solemnly affirmed before me on this day of7Z3 September, 2024 at

Dehradun at about 5*_6b/>lM/PM by the deponent who has been identified by

the aforesaid person.

I have satisfied myself by examining the deponent who understood

the contents of this affidavit.

The person has signed in my presence on the affidavit.

@3 NOTARY/OATH COMMSSIONER
T —
‘ : | This Affidsvit is Sworn befcre me by
ShrifSmit.. I\/e.ero’ou, ................. _
who is idortifind by S, G-—f’\"—

at Dahradan un %/7/29

Rajender SHgh Negi
Advocate & Notary, Dehradun
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"I respect of sanctuarics or national parks for which
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